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IM THi:: C£;NTR;'Ai. AuMINIiTRATlUE TRIBUNAL
PRINCIP/4L BENCH ; NLu DELHT

O.ao No.1559 of 198a

16th Jiay of December 1993-

Hon'ble Shri 3. P* Sharma,Member(3)
Hon'ble Shri 8. K. Singh, Member (,/0

1, Shri Kishore Kumar,Technical Asst.
(Printad Publicity)
S/q Late L. Aggarual

2, Shri Harv/indar Singh,Technical Msst

. (Printed Publicity)

S/o Shri Gurnam Singh

3, Shri Ashok Gulati.Technical Asst.
(printed publicity)
S/g Late K, L, GOiati

flddrssa of' sll" applic an-t-ss

C/o L'irbCUoratB of Aclutg. L

Uisual Publicity

Gouernment of India

3rd floor, PTI Building

Parliament Streat

.NLuJ DELHI 110 GUI

(By Advocate Shri P. P. Khurana)

i'̂

Applicants

Us.

1. Union of India, through

Secretary, Ministry of

Infjrmation Broadcasting

Parliamant Street •

NEui' DELHI

2. Director, Directorate of

Audio Uisual Publicity

PTI Building

Parliament Street

NEJ DELHI

^By Advocate 5hri U.S.R. Krishna,
Proxy counsel for
Smt Raj Kumari Chopra)

..« Respondent3
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Hon'ble 5hri P» Sharma.f-lembe'r (J)

l/ide Order No ./-l-l2026/3/83~£st. dated 16th

September 1984, the Jjirectorate of /idv/ertising So

Wisuai Publicity made an offer to 5hri Ashok KumarGulati

'for - a ^ temporary post of Technical Assistant

(Printed Publicity) in the Directorate. At' that

time the applicant uas uorking as Cameraman in

the office of C.A»0*, Ministry of Information &.

Broadcasting, Neu Delhi. He uas formally issued an

order of appointment on" 6th October 1983.

2, Along with the applicantapplicant lMo.1

^hri Kishore Kumar) and applicant i\lu.2(ahri Haruindsr

Singh)uere also appointed as Technical Assistant^

in the same Department and Ministry. They jointly

filed this application praying for the grant of the

follouing reliefs;

(i) To declare that ths applicants are

regularly appointed as Technical Assistants

(PP) yith effect from the data of their

initial appointment.

Cii) To order the respondent to givya the bansfits

of entire ssruica rendarad by them for the

purpose of promotion to the next higher post

and for all other purposes.
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iii) To rastxaxn the responaents from filling up

the post held by them by any other appointees.

3. A notice'uaa issued to the respondents. i;^n

interim direction uas issued to the respondents

that no fresh appointment shall be made in respect

of posts held by three applicants without the leav/a

of this Tribunal* on 31»10»8B» That interim order

has become absolute.

4. The learned counsel for the applicants stated

that regarding the case of applicants Shri Kishore •

Kumar and Shri Haruindsr 5ingh, the respondents

A

themseiu8s havre granted relief as stated by them

in the reply to Ground L\io.'B'» Houever, as regards

the applicant iinri »Hshok Gulati, because he, has

been .ov/er 37 years old, relaxation of age^ could

not be alloued beyond five years as has been done

in the case of the other tuo applicants. .-And,

therefore, he uas to. revert to his parent department.

5. Us have heard the Isarnad counsel for t.he
Shri P .P . Khurana

appiieants/and Shri U. 3. R. Krishna, proxy counsel

for Smt Raj Kumari Chopra, counsel for the respondents.

The learned counsel for the respondents highlighted

arguments oh the basis of the counter filed by the
r

respondents.
!

6. The facts of the case are that the applicant

i\lQ.3 5hri Gulati uas appointed from October '1983 ahd
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•h©' -is continuously uork-ing as Technical Assistant

after being found -fit;, in. a pre-appointment test and

inter\/ieiJ held by the respondents* It is, therefore,

av/erred in the application that the applicant possessf^

the eligible qualification laid doun in the recruitment

rules —both the academic aS-usi-l as of experiencsj

and he is also otheruise found fit during the course

of Ljorking by being auiardsd commendation certificate*

7. The learned, counsel for the applicant argued

that since ther^ uas certain litigation pending in

courts .yith regard to the ne.xt higher post of

Assistant Production. Manager, the case of the

applicant- for reguiarisation ha\/e not been considered

earlier* and in the representation made by the

applicant, he uas informed that the matter, is under
✓

consideration. Uhen the respondents havie already

. considered^uith the consultation of U.P.a.C«,the case of

reguiarisation of applicant No.l 5hri Kishore Kumar

and applicant No.2 Shri^ Haruinder 5ingh, it uould

be unjust and discriminatory to deny the same relief

to the applicant No.3 Shri Ashok Gulati. solely on

the ground that he had become over-aged. The,

applicant ia in the central government employment

in the Ministry of Information IL Broadcasting. In

such a Case, the- relaxation of age uas not only :

proper ,but equity warranted the same.
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8. In vieu of the above facts and circumstances

of the Case, the present application is allowed

with the direction to the respondents to consider

the case of regularisation of the applicant after

giving relaxation in age and also give him the

same benefits which have already been given to the

applicants Shri Kishore Kumar and 3hri Harvinder

Singh. Respondents to comply yith the direction

within a period of 4 months from the date of

receipt of this order. No costs.
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Singh j

Member

dbc

(J« p. 3harma^

nember (3;
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